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gentral administrative tribunal

PRINCIPAL bench, NEW DELHI.

a

Regn. Na OA 1230/90 Pate deci,io„:04 .lai«90

,9 Chakravarty & Ors. V/s U.Oel, & Ors.

Applicants through counsel 5hri A.K, Behra.

On behalf of ths respondGnts Shri P.H, Ramchandani,
Sr. Counsel, is preisent.

The points raised in this O.A. are covered In our decision

in OA No. 2006/90 iPr. Harmeet .Sln^h ft r)r« Vs. unipn of India

^ and OA No. 1853/90 Shri aavanta ,Kumar ,flasu k nr.
Vs. Union of India &Ots. Me ;have .already In^licated pur views
on the points raised in; the, above pa^es.

For the reasons indicated .therein, this ,0.A. Js reiected.

(B.C Mathur) (Amlt4v Banerji)
Vice-chairman Chairman


